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CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH 

ORIGINAL APPLICATION No.822/1994 

TUESDAY, THIS THE 13TH DAY CF .SEPrEI9BER, 1994 

SHRI JUSTICE P.K. SHYAr5UNDAR 	•. 	VICE CHAIRMAN 

SHRI T.V. RAMANAN 	.. 	MEMBER (A) 

Sri C. Govinda Rao, 
• Aged 55 years, 

S/c Late Sri C. Bhujanga Rao, 
77/1, (First Floor), 2nd Main, 
III Block, T.Nagar, 
Bangalore 	560 028. 	 .,. 	Applicant 

(By Advocate Dr. M.S. Nagaraja) 

Vs. 

The Local Audit Officer (Air Farce), 
26 ED (Ar), HAL, 
Bangalore-560 017, 

The Controller of Defence Acconts (Air Force), 
107 9  Rajpur Road, Dehradun (u.P.) 248001. 

The Controller General of Defence Accounts, 
No.V, West Block, R.K.Puram, 
New Delhi - 110 066. 

The Union of India, 
represented by Secretary to Govt. of India, 
Ministry of Defence, South Block, 
New Delhi - 110 001, 	 ... 	Respondents 

(By Advocate Shri C. Shanthappa, 
Central Govt,Add1. St9. Counsel). 	.• 

ORDER - 

•- 

Shrj Justice P.K. Shyamsundar, Vice Chairman 

We have heard both sides and are surprised that there 

is a litigation on a matter like admissibility of.c].aim for Daily 

Allowance and Mileage allowance for local journeys. Admittedly, 

the situation is totally covered by 0.M. No.19030/1/76—E IV(B), 

dated 30.1.1978, issued by the Ministry of Finance, Department of 

Expenditure. Ige need only adurnbrate in particular to paras 2(b) 



C. 
and 2(d). They read 69 followI 

"(b) Calcultion of d liv allowance,_  

Dailyllowance or fraction of a day 
occuring duing absen e from headquarters 
(other than local jou nays) will he calculated 

S unciers-. 

(a) For absOnce not 4ceeding 6 hours. 	Nil 
S 	

(b) for absnce exceeJing 6 hours but 
not exceding 12 ours. 	 70% of the 

normal rates,, 

(c) for absnce exceeJi.ng  12 hours 	Full daily 
allowance. 

In the case of local journeys, daily allowance will 
be admissible at halfthe rates mentioned above." 

"(d) Plileage and daily allowance in case of local 
ourney. 

Travelling allow nce for a locl journey shall 

S 	
hereafter be admissib e if the temporary place of 

S 	

duty is beyOnd 8 K.M. from the normal place of duty 
irrespective of wheth4r the journey is performed by 
the Governmfnt aervanp from his residence or from 
the normal Place of d4ity. 

Daily llowance n respect of local journeys 
will be at he rates ndicated in para 2(b) above. 
Journeys wi1hin the 1Imits of an urban agglomeration 
within whicI a Goverrvsnt Servaflt'S headquarters are 
located wili. also be treated as local journeys." 

• 	 Both the aforesaid paas, inter4alia, provide together for payment 

of daily allowance and mileagellowance in rfgard to travel to 

temporary place of duty from th residence of the concerned officer. 

-' 
The aforesaid 0.. ha4ng laid ~own the requirements, the department 

appears to be scrupulously avollelevant ing paying heed.to  the same. All 

that they need is to apply the 	provision in the said 0.F1e 

and pay to the applicait admissible daily allowance and mileage 

allowance, if he has made the ri quired journey. 

2. 	Learned Coutlsel for tile applicant tells that the said 

O.M. has not been replaced and the learned Standing Counsel for 

the Union of India als tells u that the P01. referred to above 

S 	 ...3.. 



has not been repealed, struck down or altered in any manner. 

In other words, the 0.11, holds good even today. If that is so, 

the right of the party has to be regulated if the said 0.11e  is 

posing no problem in understanding and implementation. We also 

notice from the records that the daily allowance and mileage 

allowance to the applicant had been paid upto-the end of 1991. 

it is only thereafter the Gout., is refusing to continue the treat- 

ment meted out to him and there appears to be no plausible reason 

at all as to why it should not have the authority subsequently. 

Hence, it is we allow this application. •Annexure—A2 is quashed.. 

We direct the respondents to repay the amount if any, recovered 

from the applicant. There will be a direction to the Govt. of 

India to re—do the computation of road mileage and D.A. in accordance 

with the C.P1.of 1978 referred to supra. Necessary computation to 

be done and payment due be made thereafter to the applicant within 

a period of two months from the date of receipt of a copy of this 

order. No costs. 

(P.K.SHVA'ISIfrJDAR) 
IIE11BER(A) 	 VICE CHAIRIrsJ 
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